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O R D E R 
(Virtual Mode) 

01.03.2021  The Counsel for the Respondent submits that he has filed 

Reply in electronic mode. The Reply is not on record, although the Appellant 

has already put on record the Rejoinder. Counsel for Appellant seeks time to 

file physical copy of the Reply. Copy of the Reply may be put on record by the 

Respondent within two weeks.  

 List the Appeal ‘for admission (after Notice) hearing’ on 14th April, 2021.  

 

 
    [Justice A.I.S. Cheema] 

      Member (Judicial) 

 

 

[Dr. Alok Srivastava] 
Member (Technical)  
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